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PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION No. 87 of 2025

BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL

RANG BAHADUR SINGH Applicant
Versus
STATE OF UTTAR PRADESH & Ors. Respondent(s)
Index
Sr. Particulars Page No.
No.
1. | Response on behalf of Central Pollution Control Board
(CPCB), Respondent no. 5, alongwith supporting
affidavit in Original Application No. 87/2025, Rang
Bahadur Singh Vs. State of Uttar Pradesh & Ors.
2. | Annexure-l A copy of the Hon'ble NGT Order dated
05.03.2025.
3. | Annexure- II True copies of the MOEF&CC notifications.
4. | Annexure- III Copies of the CPCB letters dated
30.05.2025 and email dated 12.06.2025.

Filed by?Adv. Suman Arora
On behalf of Central Pollution Control Board

Place: Delhi
Date: 07.07.2025
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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 87/2025

RANG BAHADURSINGH ... Applicant

Versus

STATE OF UTTAR PRADESH & Ors. ... Respondents

RESPONSE ON BEHALF OF CENTRAL POLLUTION CONTROL
BOARD (CPCB), RESPONDENT NO. 5

1.

19

That the Hon’ble National Green Tribunal. Principal Bench (hereinafter
referred to as the “Hon’ble NGT”) vide Order dated 05.03.2025 in Original
Application (hereinafter referred to as “OA”™) No. 87/2025 has sought the
response of CPCB in the instant matter. Thereby the response is made in the
succeeding paragraphs. A copy of the Hon'ble NGT Order dated 05.03.2025

is annexed as Annexure - 1.

That, the present application has been filed by the applicant stating that four
brick kilns namely M/s Raj Eat Udyog, Gata No. 647/48/49 (Respondent
No. 6), M/s Raj Eat Udyog, Gata No. 109 (Respondent No. 7), M/s Lucky
Eat Udyog, Gata No. 253 (Respondent No. 8) and M/s Rajan Eat Udyog,
Gata No. 2473 (Respondent No. 9), are allegedly operating in violation of
statutory provisions and environmental norms in or near habitational areas

causing adverse impact Ith, agricultural land and surrounding

ecosystem.
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3. That, at the outset, the Answering Respondent i.e., CPCB deny all claims,
contentions, allegations and averments against it in the above OA contrary to
anything stated or submitted in this response. Nothing in the OA may be
deemed to have been accepted or admitted by the Answering Respondent for
want of a specific denial or non-traverse, save and except any averment

which has been expressly admitted hereinafter.

4. That, CPCB is constituted under the Water (Prevention and Control of
Pollution) Act, 1974 (hereinafter referred to as "Water Act, 1974"). It
performs the functions under the Water Act, 1974, the Air (Prevention and
Control of Pollution) Act, 1981 (hereinafter referred to as "Air Act, 1981"),
and the Environment (Protection) Act, 1986 (hereinafter referred to as "E(P)

Act, 1986").

5. That, the State Pollution Control Boards/Pollution Control Committees
(hereinafter referred to as “SPCBs/PCCs”) have been constituted in States /
Union Territories under the Water Act, 1974 and the Air Act, 1981 and are
empowered to perform the functions and implement the provisions of these

Acts in respect of their Territorial Jurisdiction.

6. That, the Ministry of Environment, Forest and Climate Change (hereinafter
referred to as “MoEF&CC”) vide Notification GSR 143(E) dated
22.02.2022, notified the Environmental Standards for Particulate Matter
(hereinafter referred to as “PM™) of 250 mg/Nm3 for brick kilns. The said

notification also stipulate the siting criteria, fugitive dust emission control
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measures, list of approved fuels, porthole and platform for emission
monitoring, timeline for conversion to Zig-Zag technology or vertical shaft
or using Piped Natural Gas as fuel in brick making, etc. MOEF&CC revised
the timelines for conversion vide Notification GSR 895 (E) dated
15.12.2023 and vide Notification GSR 70(E) dated 22.01.2025. True copies
of the aforesaid MoEF&CC notifications are annexed as Annexure-II

(Colly).

. That, it is humbly submitted that Brick kilns should operate only after
obtaining prior Consent to Establish (hereinafter referred to as “CTE”) CTE
and Consent to Operate (hereinafter referred to as “CTO”) from the
concerned SPCB/PCC and should comply with the conditions stipulated

therein.

. That, the Brick kilns should also comply with the provisions stipulated in

MoEF&CC notification dated 22.02.2022 and amended notifications thereof.

. That, it is humbly submitted that CPCB has pursued the matter with Uttar
Pradesh Pollution Control Board (hereinafter referred to as “UPPCB”) for
providing Action Taken/Status Report vide letter dated 30.05.2025 and e-
mail dated 12.06.2025. The Status Report/Action Taken report in the matter
is awaited from UPPCB. As the issues raised in the instant matter fall under
the purview of UPPCB, therefore, it is respectfully prayed that the Hon'ble

NGT may consider the response filed by concerned respondent for

adjudication of the instant matter. Copy of the CPCB letters dated
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30.05.2025 and e-mail dated 12.06.2025 are annexed as Annexure-III

(Colly).

10.That, the Answering Respondent herein craves leave of the Honble NGT to

file additional reply/response, if required, in future.

11.That, in the light of the above submissions, it is respectfully submitted that
this Answering Respondent, i.e., CPCB, shall abide by any order(s) or

;
amika Sagar)

Scientist ‘E’

direction(s) passed by this Hon’ble NGT in the instant OA.

Central Pollution Control Board
Date :
Place : New Delhi
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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 87/2025

~ RANGBAHADURSINGH ... Applicant
BT weEsw Versus
& 1atnos f13llet
'STATE OF UTTAR PRADESH & Ors. ... Respondents
AFFIDAVIT

I, Anamika Sagar working as Scientist ‘E” in Central Pollution Control Board,
Parivesh Bhawan, East Arjun Nagar, Delhi, the Respondent No. 5 in the above
matter, do hereby solemnly affirm, declare on oath and state as under:-

o ","’"';"'*"‘“1. That the deponent is well conversant with the facts and circumstances of the
¥ fadneiag | %

s TRt :rp{;sénmase.on the basis of the information derived from the official records,

= 10YMNod noituliog i

W SHIER Fhitt

g Hence, 1 am competent and authorized to verify, sign and swear this

affidavit on behalf of the Respondent CPCB.

2. That the accompanying response may be read part and parcel of the present

affidavit as [ am competent to swear this affidavit.

3. That the accompanying response has been drafted and filed under my

instructions and the contents thereof are true and correct on the basis of the

e
‘wgﬁﬂ@s@ess of CPCB and available

- 4\
[ 524




records and documents and the contents of the same are read over and

explained to me and are not repeated herein for the sake of brevity.

VERIFICATION

Verified at New Delhi on this 0 ?h AL&LMZOZS'

s
EPONEN

artarest AR [ Anamika Sagar
v ¥ | Scientist

BT AFEOT

Central Pollution Control Board

(vt 3 4 wearg aReed e, YId WOR)
(M/o Environment, Forest & Climate Change, Govt. of India)

2025 thaRAN e B8 HED IR 10008

parivesh Bhawan, East Arjun Nagar, Delhi-110032

above response are correct and true on the basis of the records of the case as

mentioned in the day-to-day affairs of the CPCB. Nothing has been concealed

therefrom or mis-stated.

s
EPONEN

arfevep e | Anamika Sagar

fyefve ¥ | Sclentist®

| d
central Pollution antro:mB“oar )
et e, Cimate Change,Govt. o nda)
s e, feen—110032

parivesh Bhav'lan, Eact Ariin Nanar Dethi- 110032
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Item No. 04 Count No.1

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 87/2025

Rang Bahadur Singh Applicant
Versus

State of Uttar Pradesh & Ors. Respondent(s)

Date of hearing: 05.03.2025

CORAM: HON’BLE MR. JUSTICE PRAKASH SHRIVASTAVA, CHAIRPERSON
HON’BLE DR. A. SENTHIL VEL, EXPERT MEMBER

Applicant: Mr. Tarun Cummra, Adv. for the Applicant

ORDER

1. In this original application, plea of the applicant is that respondent
nos. 06 to 09 brick kilns are illegally operating in Tehsil Kadipur, District

Sultanpur, Uttar Pradesh.

2 Applicant alleges that these brick kilns do not have any Consent to
Operate (CTO), necessary Environmental Clearance (EC) and they are not
following the norms prescribed for setting up and operation of the brick

kiln.

3. Allegation of the applicant is that these brick kilns are operating
near the residential area, School and agricultural field causing serious air
pollution, creating health hazard and depleting the quality of the

agricultural land.

4. Learned Counsel for the applicant in support of his submission has

relied upon the information supplied on 08.04.2024 under the Right to
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Information Act, 2005 (RTI, Act, 2005) (page 33) and also the
photographs filed from page 71 onwards with geocoordinates and dates.
He has further submitted that Uttar Pradesh Pollution Control Board
(UPPCB) on 04.01.2024 (page 35) has passed the closure order yet these

brick kilns are operating, violating the closure order.

5. OA raises substantial issue relating to compliance of environmental
norms.
6. Issue notice to the respondents for filing their response by way of

affidavit at least one week before the next date of hearing.

7. Applicant is directed to serve the respondents and file affidavit of

service at least one week before the next date of hearing.

8. Counsel for the Applicant is directed to supply copy of the OA along

with all the enclosures to Counsel for the Respondents within one week.

9. Respondent no.2-UPPCB is directed to file a comprehensive report
disclosing the status of operation of brick kilns and if these brick kilns
are operating with necessary EC and if not, action which has been taken

by respondent-UPPCB.

10. List on 08.07.2025.

Prakash Shrivastava, CP

Dr. A. Senthil Vel, EM

March 05, 2025
Original Application No. 87/2025
JG..
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R &, $.ue.- 33004/99 REGD. No. D. L.-33004/99

Che Gazette of India

1.3, -3).Ud.-37.-22022022-233662
CG-DL-E-22022022-233662

SETYTIT
EXTRAORDINARY
AT [I—EYS 3—39-9TS (i)
PART II—Section 3—Sub-section (i)

IFERTE & THTIAT
PUBLISHED BY AUTHORITY

. 140] < foeetl, HeETE, Tad 22, 2022/FA[A 3, 1943
No. 140] NEW DELHI, TUESDAY, FEBRUARY 22, 2022/PHALGUNA 3, 1943
TN, AT S FTAGTY TRAAT HATAT

T2 feeett, 22 wTaT, 2022

TR, 143(37).—F=T T, agiEawor (Feeon) A, 1986 (1986 FT 29) FT 4T 6 i
FTRT 25 FRT Y& QTRdl HT TN ¥ gU, TG0 (HeA) Afef=ad, 1986 1 3T Femg= F:d gu
Ao e aardt 8, srai-

1. wfered 919 3T IR

(1) == Rt &1 "@ferea qr aiEwor (@) gereae Fa, 2022 2)

(2) = TSIIH | IAh AT TR it TG & AT g |
2. qATar (S Faw, 1986 #, SqH=-l §, FH 9. 74 U 96t & w0 9 Futitea vEte a1
TGT STUTT, AT -

74" | fewg | B & Soe | fAfewd ward 250 fAefuma/maue3
ot it g S=TE (WE A AfSH AT 14 ez (T PR

FH T w9 7.5 #iew)
- 9gT &Har 30,000 e wiafad & &9 16 Hiex (AT wiehiH &

. T AT 30,000 £z 4T A ¥ o Aty |70 0 79 8.5

1259 GI/2022 (1)
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THE GAZETTE OF INDIA : EXTRAORDINARY [PART II—SEC. 3(i)]

TRt T =AaH SATE (WEl T aféahel HT%Fe & STATaT)
- 9gT &79ar 30,000 2= wfafed & #9 24 Hex
- 9gT &\ar 30,000 22 i fa & awrew a7 At 27 Hex

frogfora

10.

11.

12.

AT AU 22 AET AT FAA AT e 1% AT ATEHA ATFE % AT ZIF 60 AT 52 a1 § 20 & & H
TTETE YTHTde T9 % ITTNT T SATATT &7 SATUIAT 7 =7 Afag=eT § [eifid qraent 71 9 w21
B

o 22 wg ST fET-9nT Gl A7 afedar oTe A7 S a9 # S99 & w9 H qeve THaE a9
(FTUAST) & ITART FT I A5l F2 72 &, I (F) TS0 a2t % 10 et F qr # fug Wi &
A | TF a9 (ST 6 FE Tguor =07 97 geT FAmafdTud) (@) o= &= % e ar ag i
afer F Frav -3 qere a7 afewa amwe ¥ gRafda B smom a7 froast w1 ST <
FAT | 29 % T | AT JTUIATI T80 ATATAT, UH ATHAT § ST heal T TGO AT FEATT
TN [T FrE/aguer R afEtaat T wuraeer F o senT & qua-HETe FHaita f 8, a8t
UH AT TATAT BT

4t Sz 9 Fa ATUIRT S99 S fF T ITHAE 6, FEACT, TUF ARET /AT FI rafreet
FT ITART FAA| TS T, T /ATREH/FAATH ATACE F ITART AT SATATT 22 Hgl Hl qgl af
ST

I it T & o F=ie yguer [{e=r a1 gy Ryifia arEEi/ETET F aqan e-ag
TATAT AT (T I 31T TehH) AT A7 FeT|

e st (frow)  Aewd 4% CO, I% THTHTT o STusr St fAeforte 2

frog (mmrr) = (from@Efea) X 4%)/ (FEe & arfaa CO, &1 %, arfud CO, & arasr § = 4%
Fle TETHTA R dai| =t & F=re (Hiex #) ft H= 14 Q03 T (3= Q kg/hr & SO, IEsiA
TT g) BT TICaRferd T SITURMT, ST STferena® T &l w1 | o Fanl|

22 Mgt T STETE ST FeAl F an0 7 0.8 Gt i mmaw @ ww wnfug G s wnRm s
sguor A= FrE/aguer R afafaat smam, ST a9, S [, qaaadte e
TATIe T [HeedT T eI Tad gu #Td ATTaS! i Jed a7 F5d 2l

et ey 7 wgt v srfers e & = % forg A <e wel § #7 F F#0 uF At f @
g2 gt 1 T et ST =)

F2 Mgt T Tt T Tguer AT ST ey afafaat g Fatfa st sirmaers
[ IcaST (AFA07 fRer-fAgert 7 area F3AT g

T2 9l § A aTell T &1 32 a9 | SHT TET % T &1 Sedwre oA ST

gz g § Sz a9 % foru ST A St arett g i e oo w«€fad wsa/ay o e F
g AT afgd dafaq arfeerort & asft smaea TqHied ured U ST

Sz gt ATfors a8 AT 49 fF Fo ar/et % aftags F forg s £ st At g2 aww=hr
T &l

Foo HTA/Z2T % TIag % S ATgHT T Rt ST

[T. E. F7-1501 7/35/2007—#}@307{]
LT UTA ITEATE, AT qi=re

10
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[9TT [I—&ve 3(i)] HTLA T TSI - FHTLTIT 3

feoqur

e 4o 9TRa % TSI, SIETTer, 90 10, 9ve 3, I7-gve (i) § qE 19 Jd9Y, 1986 F
FAT. 844 (1) GT THTAT T TT o 3T 04 s, 2021 F¥ Ate==T AT.F1.54. 724 (31)
g1 sifaw e genfaa B o

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 22nd February, 2022

G.S.R. 143(E).—In exercise of the powers conferred by sections 6 and 25 of the Environment

(Protection) Act, 1986 (29 of 1986), the Central Government hereby makes the following rules further to
amend the Environment (Protection) Rules, 1986, namely:—

1. Short Title and commencement: -

(1

) These rules may be called the Environment (Protection) Amendment Rules, 2022.

(2) They shall come into force on the date of their publication in the Official Gazette.

2. In

the Environment (Protection) Rules, 1986, in the SCHEDULE-I, for entry at SI. No. 74, the

following entry shall be substituted, namely: -

"74

Brick Particulate matter in stack emission 250 mg/Nm’

Kilns Minimum stack height (Vertical Shaft Brick Kilns)

- Kiln capacity less than 30,000 bricks per day 14 m (at least 7.5m
from loading platform)

- Kiln capacity equal or more than 30,000 bricks per day 16 m (at least 8.5m
from loading platform)

Minimum stack height (Other than Vertical Shaft Brick Kilns)
- Kiln capacity less than 30,000 bricks per day 24m
- Kiln capacity equal or more than 30,000 bricks per day 27m

Notes :

All new brick kilns shall be allowed only with zig-zag technology or vertical shaft or use of Piped
Natural Gas as fuel in brick making and shall comply to these standards as stipulated in this
notification.

The existing brick kilns which are not following zig-zag technology or vertical shaft or use Piped
Natural Gas as fuel in brick making shall be converted to zig-zag technology or vertical shaft or use
Piped Natural Gas as fuel in brick making within a period of (a) one year in case of kilns located
within ten kilometre radius of non-attainment cities as defined by Central Pollution Control Board
(b) two years for other areas. Further, in cases where Central Pollution Control Board/State
Pollution Control Boards/Pollution Control Committees has separately laid down timelines for
conversion, such orders shall prevail.

All brick kilns shall use only approved fuel such as Piped Natural Gas, coal, fire wood and/or
agricultural residues. Use of pet coke, tyres, plastic, hazardous waste shall not be allowed in brick
kilns.

Brick kilns shall construct permanent facility (port hole and platform) as per the norms or design
laid down by the Central Pollution Control Board for monitoring of emissions.

Particulate Matter (PM) results shall be normalized at 4% CO, as below:

PM (normalized) = (PM (measured)x 4%)/ (% of CO, measured in stack), no normalization in case
CO, measured > 4%. Stack height (in metre) shall also be calculated by formula H=14Q"" (where
Q is SO, emission rate in kg/hr), and the maximum of two shall apply.

11
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THE GAZETTE OF INDIA : EXTRAORDINARY [PART II—SEC. 3(i)]

10.

11.

12.

Note :

Brick kilns should be established at a minimum distance of 0.8 kilometre from habitation and fruit
orchards. State Pollution Control Boards/Pollution Control Committees may make siting criteria
stringent considering proximity to habitation, population density, water bodies, sensitive receptors,
etc.

Brick kilns should be established at a minimum distance of one kilometre from an existing brick
kiln to avoid clustering of kilns in an area.

Brick kilns shall follow process emission/fugitive dust emission control guidelines as prescribed by
concerned State Pollution Control Boards/Pollution Control Committees.

The ash generated in the brick kilns shall be fully utilized in-house in brick making.

All necessary approvals from the concerned authorities including mining department of the
concerned State or Union Territory shall be obtained for extracting the soil to be used for brick
making in the brick kiln.

The brick kiln owners shall ensure that the road utilized for transporting raw materials or bricks are
paved roads.

Vehicles shall be covered during transportation of raw material/bricks”.
[F. No. Q-15017/35/2007-CPW]
NARESH PAL GANGAWAR, Addl. Secy.

The principle rules were published in the Gazette of India, Extraordinary, Part II, Section 3, Sub-
section (i) vide number S.O. 844(E), dated the 19th November, 1986 and lastly amended vide
number G.S.R. 724(E), dated the 04™ October, 2021.

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications, Delhi-110054. ALOKKUMAR Dot o

12
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R &, 9.79.- 33004/99 REGD. No. D. L.-33004/99

Che Gazette of India

1.3, -3 Te.-37.-15122023-2506 82
CG-DL-E-15122023-250682

ETETIOT
EXTRAORDINARY
AW II—ETS 3—39-E0% (i)
PART II—Section 3—Sub-section (i)

grfersT F T
PUBLISHED BY AUTHORITY

g 712] T faeetY, rFaTe, v 15, 2023/305MW 24, 1945
No. 712] NEW DELHI, FRIDAY, DECEMBER 15, 2023/AGRAHAYANA 24, 1945

THTEL, q 3T TAGTY TRAAT HATAT
st
T2 faoett, 15 feaway, 2023

T 895(37). —Fe TLHTT, TATALIT (Ferr) Afarf==r, 1986 (1986 T 29) Ft €T 6 3T
T 25 BT 9&T ARRAT FT TINT Fd g0 TI1E0 (F2e0r) 74w, 1986 &7 i denga &3 & oy
fRerferfed fRem gt €, st -

1. Gfer AT i Rw—(1) =7 et v S ara aatawr (F@ver) mer g [, 2023 F 1
(2) T TSI H Ik THRT T TG AT TG BT |

2. T (F7evT) AW, 1986 &t =T 1 &t IaAfe F F7 . 74 & feoqw €. 2 F v @ [{ufofaa
gfat® Tt SITusft, st -

“2. e Sz 9g, ST ORT-ST YT=IRERT a7 ILaTh1e JT% FT ST A6l F2d 8 AT ITeve TR T8
F1 Frferferd srafar % sfraw 2 a9 o forg S99 & &9 § ST #d @

(F) T T8 AT 39 fheriey AT & {iae srafeaa wgt $F 39T § UF 99 of2iq 23.02.2023 7 ;
a3, ST 39 A F ATqF TG ard AW, TR ST Teae e dEe gu
=T A1 g Aofied sreaters ofiT aga Tgiud &= § saead & ;

(@) v Al T ZT § TF 9 2A7q 23.02.2024 F

7738 G1/2023 (1)

13
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T I I H, TEI AT FICET TaeT AN/ T =07 are/asa qguor /ey
FTE/IZU == A T T g% &9 & offaF Fore ateaw/qaug-ar S it §, UF sraer qissrey
Gtk

[®T.H. F7-1501 7/35/2007-@@%‘@_@{]
TLIT UTSA TTEATE, 9L A=

feoqur: ot R 9T ¥ OO, ST, R 2, @9 3, Suwe (i) WOH. FA 844(3), ARG
19 TEa, 1986 FTT THIAT [ T o 1T It Sifqw e sAferg=ar 4. arFr. /. 414(),
e 5 A, 2023 FTeT T w4 o |

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 15th December, 2023

G.S.R. 895(E).—In exercise of the powers conferred by sections 6 and 25 of the Environment (Protection)
act, 1986 (29 of 1986) the Central Government hereby makes the following rules further to amend the Environment
(Protection) Rules, 1986, namely: -

1. Short title and commencement.-- (1) These rules may be called the Environment (Protection) Sixth
Amendment Rules, 2023.

(2) They shall come into force on the date of their publication in the Official Gazette.

2. In the Environment (Protection) Rules, 1986, in the SCHEDULE-I, in entry at SI. No. 74, for note no. 2, the
following entry shall be substituted, namely: -

"2.  The existing brick kilns which are not following zig-zag technology or vertical shaft or use piped natural gas
as fuel in brick making shall be converted to zig-zag technology or vertical shaft or use piped natural gas as fuel in
brick making within a period of :

(a) one year w.e.f. 23.02.2023 in case of kilns located within ten kilometers radius of non-attainment cities, except

those located in million plus population cities, NCR districts, and critically & severally polluted areas as
categorized by CPCB;

(b) one year w.e.f. 23.02.2024 in case of other kilns.

Provided that in case where Commission for Air Quality Management / Central Pollution Control Board /
State Pollution Control Board / Pollution Control Committee has separately issued more stringent Norms/
timelines, such orders shall prevail. "

[F. No. Q-15017/35/2007-CPW]

NARESH PAL GANGWAR, Addl. Secy.

Note: The principle rules were published in the Gazette of India, Extraordinary, Part II, Section 3, Sub-section (i),
vide number S.O. 844 (E) dated the 19™ November 1986 and last amended, vide notification number G.S.R.
414(E) dated the 05™ June, 2023.

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications, Delhi-110054. o) o )

VERMA

14
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TR &, 1.0~ 33004/99 REGD. No. D. L.-33004/99

[

=t SISTUA

Che Gazette of India

JIRd

.30, -8).Te.-37.-23012025-260395
CG-DL-E-23012025-260395

ETETIOT
EXTRAORDINARY
AT [I—EUs 3—39-GYS (i)
PART II—Section 3—Sub-section (i)

TSI & TR
PUBLISHED BY AUTHORITY
g 41] 7€ feeft, quATR, SE 22, 20250919 2, 1946
No. 41] NEW DELHI, WEDNESDAY, JANUARY 22, 2025/MAGHA 2, 1946

T, I X TAGTE TRAAT AT

EIEE Tl
7% faeeft, 22 SeadY, 2025

LA, 70(37).— FeT LRI, T (F2) dtafHaa, 1986 (1986 T 29) #i
T 6 ST T 25 T J&T ARl &7 TN F2d gU, TAE (H2e0) Ha, 1986 &1 3w
HTET F¥ o (o0 Fefetad [aw aqrdr §, a°1iq-
1. (1) = R 7 "fer am g=iEr (F@eeor) [, 2025 ¢ |
(2) T TSI | Ieh TRTF T ATE Al TG BT |
2. TATERT (§2evT) Haw, 1986 i Aqa=T 1 § #H §. 74 % feoqur £ F7 §ea1 2 % &=7 (@) #

T U 9Teal % T U< ‘27 99 F7¢ q19 < a7q 277 9rs8 7@ ST |

[FT.5. F-15017/35/2007 - =]
9T TR AT [ HYh =

feoqur: Wt R a3 TSI, STETT, 9N 2, W 3, SUEE (i) § A 844(3), aE 19
TaaY, 1986 T YA 0 T o fiT |Ar.a1.[. 543 (1), a@ 22 Jars, 2009, AT.#LM.

537 G1/2025 1)

15
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143(31), AT 22 HET, 2022 AT ar.F.A. 895(3), A 15 fagax, 2023 g7 Ferrtad o
T |

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE

NOTIFICATION
New Delhi, the 22nd January, 2025

G.S.R. 70 (E).— In exercise of the powers conferred by sections 6 and 25 of the Environment
(Protection) Act, 1986 (29 of 1986), the Central Government hereby makes the following rules further to
amend the Environment (Protection) Rules, 1986, namely:—

1. (1) These rules may be called the Environment (Protection) Amendment Rules, 2025.
(2) They shall come into force on the date of their publication in the Official Gazette.

2. In the Environment (Protection) Rules, 1986, in SCHEDULE-I, in Sl. No. 74, in the notes, in serial
number 2, in paragraph (b) for the words “one year”, the words "two year four months and seven days”
shall be substituted.

[F. No. Q-15017/35/2007-CPW ]

VED PRAKASH MISHRA , Jt. Secy.

Note: The principle rules were published in the Gazette of India, Extraordinary, Part II, Section 3, Sub-
section (i), vide number S.0. 844(E), dated the 19" November 1986, and amended, vide notification G.S.R.
543(E), dated the 22™ July, 2009, G.S.R. 143(E), dated the 22™ February, 2022 and G.S.R. 895(E), dated
the 15" December, 2023.

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications, Delhi-110054.

GORAKHA NATH
YADAVA
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Annexure -

T A LGEE 133 St sgwwr Prisor a1

CENTRAL POLLUTION CONTROL BOARD

d«“’! \§ d Lifestyle for wafaRer, 99 vd S@arg aRads w316, AiRd WXaR.

Environment

MINISTRY OF ENVIRONMENT, FOREST & CLIMATE CHANGE, GOVT. OF INDIA

COURT MATTER
HON'BLE NGT
CM-13011/48/2025-LAW-HO-CPCB-HO May 30, 2025

To
The Member Secretary
Uttar Pradesh Pollution Control Board
Building. No. TC-12V Vibhuti Khand,
Gomti Nagar. Lucknow- 226010

Subject: Hon’ble NGT (PB) order dated 05.03.2025 in Original Application No. 87/2025;
Rang Bahadur Singh Vs State of Uttar Pradesh & Ors.- reg.

Sir,

This has reference to the Hon'ble NGT, Principal Bench order dated 05.03.2025 in
Original Application No. 87/2025; Rang Bahadur Singh Vs State of Uttar Pradesh & Ors. The
matter is related to the operation of 04 brick kilns namely M/s Raj Eat Udyog, Gata No. 647/48/49
(Respondent No. 6), M/s Raj Eat Udyog, Gata No. 109 (Respondent No. 7). M/s Lucky Eat Udyog,
Gata No. 253 (Respondent No. 8), M/s Rajan Eat Udyog, Gata No. 2473 (Respondent No. 9), in
violation of statutory provisions and environmental norms in or near habitational areas of Tehsil
Kadipur, District Sultanpur, Uttar Pradesh.

The Hon’ble NGT (PB) vide order dated 05.03.2025 passed the following directions:

“6. Issue notice to the respondents for filing their response by way of affidavit at least
one week before the next date of hearing.”

In view of the above. it is requested to provide the action taken/status report in the matter
at the earliest for timely compliance of the Hon’ble NGT (PB) directives.

The Matter is listed for hearing on 08.07.2025. A copy of the Hon’ble NGT(PB) order
dated 05.03.2025 is enclosed for ready reference.

Yours faithfully,

. AN
(_(,An/am:(a Sa’g)arr)

Additional Director &
Divisional Head, IPC-V

Encl: As above

“gftaryr waa gat 3t R, faewlt - 110032,

Parivesh Bhawan, East Arjun Nagar, Delhi - 110 032.
QXHIY /Tel : 43102030, 22305792, 'aa'ﬂ'ls'E/Website: www.cpcb.nic.in
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Copy to:
#

\;P(-chional Director (Lucknow) { For follow up with UPPCB, please
Central Pollution Control Board
PICUP Bhawan,
VibhutiKhand, Gomti Nagar
Lucknow-226020

.
o et

'/(;Anamika Sagar)
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Fwd: Reminder- Hon’ble NGT (PB) order dated 05.03.2025 in Original Application No. 87/2025; Rang
Bahadur Singh Vs State of Uttar Pradesh & Ors.- reg.

2 emails

IPC Division < ipc5division.cpcb@gov.in >
Thu, 12 Jun 2025 2:45:37 PM +0530

To "Purnima Sharma"<purnima.cpcb@supportgov.in>
Cc "ABDUL MUTEEN"<abdulmuteen.cpcb@gov.in>

============ Forwarded message ============

From: IPC Division <ipc5division.cpcb@gov.in>

To: "ms"<ms@uppcb.in>

Cc: "CPCB RD LUCKNOW"<rdlucknow.cpcb@gov.in>, "ANAMIKA SAGAR"<anamika.cpcb@nic.in>,
"Rambabu G"<grbabu.cpcb@nic.in>

Date: Thu, 12 Jun 2025 14:42:55 +0530

Subject: Reminder- Hon’ble NGT (PB) order dated 05.03.2025 in Original Application No. 87/2025; Rang
Bahadur Singh Vs State of Uttar Pradesh & Ors.- reg.

============ Forwarded message ============

Sir,

Kindly refer to trailing mail, it is again requested to provide the action taken report/status report in the
matter within one week for timely compliance of the Hon'ble NGT directives.

With regards,

ST ¥R / Anamika Sagar

%S‘Tﬁ?ﬁ ' é f QETULHTTDH@/ Scientist 'E' & Divisional Head - IPC-IV & V
& gguur Fa= a8

Central Pollution Control Board

(TTTEROT , 9 Ud SIAarg IRad= HAad |, YRd WRER)

(M/o Environment, Forest & Climate Change, Govt. of India)

ofkadsr 4ae , gdf oA R, el 110032

Parivesh Bhawan, East Arjun Nagar, Delhi-110032

QXHY/Telephone No.- 9313830383

_=EEs=E======= Forwarded message _E=mEE=EE=====

From: IPC Division <ipchdivision.cpcb@gov.in>

To: "ms"<ms@uppcb.in>

Cc: "CPCB RD LUCKNOW"<rdlucknow.cpcb@gov.in>, "ANAMIKA SAGAR"<anamika.cpcb@nic.in>,
"Rambabu G"<grbabu.cpcb@nic.in>

Date: Mon, 02 Jun 2025 11:50:35 +0530

Subject: Hon'ble NGT (PB) order dated 05.03.2025 in Original Application No. 87/2025; Rang Bahadur
Singh Vs State of Uttar Pradesh & Ors.- reg.

= = ——— Forwarded message — i ——t—f————i—F—
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With regards,

SHIH®T UFR / Anamika Sagar

ésrrﬁa; ¥ § 3 @HWW/ Scientist 'E' & Divisional Head - IPC-IV & V
EERR A LREUEICIS

Central Pollution Control Board

(TTTERT , 9 Ud STqar] IRad= Had |, YRd WRER)

(M/o Environment, Forest & Climate Change, Govt. of India)

IRa=T e, gdf oA R, el 110032

Parivesh Bhawan, East Arjun Nagar, Delhi-110032

G¥HY/Telephone No.- 9313830383

Sir,

https://mail.mgovcloud.in/zm/?fromService=wp&wp Vers...

Please find attached letter dated 30.05.2025 regarding Hon’ble NGT (PB) order dated 05.03.2025 in
Original Application No. 87/2025; Rang Bahadur Singh Vs State of Uttar Pradesh & Ors., for

necessary action.
With regards,

SFIHGT MR / Anamika Sagar
I * § ' Td UMW U@ / Scientist 'E' & Divisional Head - IPC-IV & V
EEARR AREUEIICIR]
Central Pollution Control Board
(TafaRU , a9 Ud Siearg uikad= HAred , YRd WHR)
(M/o Environment, Forest & Climate Change, Govt. of India)
g , gdf 3 7R, fewlt 110032
Parivesh Bhawan, East Arjun Nagar, Delhi-110032
@XHY/Telephone No.- 9313830383
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1 Attachment(s)

Letter UPPCB_OA No 87 of 20...
410.3 KB

IPC Division < ipc5division.cpcb@gov.in >
Mon, 02 Jun 2025 11:50:42 AM +0530

To "ms"<ms@uppcb.in>

Cc "CPCB RD LUCKNOW"<rdlucknow.cpcb@gov.in>,"ANAMIKA
SAGAR"<anamika.cpcb@nic.in>,"Rambabu G"<grbabu.cpcb@nic.in>

Bcc "Purnima Sharma"<purnima.cpcb@supportgov.in>

Sir,

Please find attached letter dated 30.05.2025 regarding Hon’ble NGT (PB) order dated 05.03.2025 in
Original Application No. 87/2025; Rang Bahadur Singh Vs State of Uttar Pradesh & Ors., for
necessary action.

With regards,

SHIH®T UFR / Anamika Sagar

Gl EE A T4 YHIT UHE / Scientist 'E' & Divisional Head - IPC-IV & V
FH51g uguu A 1S

Central Pollution Control Board

(TTTEROT , 9 Ud SIAar] IRad= HAad |, YRd WRER)

(M/o Environment, Forest & Climate Change, Govt. of India)

ofkadsr 4o , gdf 8 R, el 110032

Parivesh Bhawan, East Arjun Nagar, Delhi-110032

&XHY/Telephone No.- 9313830383
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1 Attachment(s)

Letter UPPCB_OA No 87 of 20...
410.3 KB
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